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ORDER

PER R. K. PANDA, AM :

This appeal filed by the assessee is directed against the order dated 21
March, 2017 of the CIT(A)- Muzaffarnagar relating to assessment year
2006-07.

2. Although a number of grounds have been raised by the assessee, they
all relate to the order of the CIT(A) in confirming the various additions made by
the AO.

3. I have heard the 1d. DR and perused the material available on record. It is
seen that as against returned loss of Rs. 3,68,250/-, the AO completed the
assessment u/s 144/147 on a total income of Rs. 6,28,680/-. Although sufficient
opportunity was granted by the CIT(A) to submit various details, it is seen from
the order of the CIT(A) that on a number of occasions ld. Counsel for the

assessee has sought adjournment. Similarly, on certain occasions, the counsel
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appeared before the CIT(A) but no written submission was filed. The 1d.
CIT(A), therefore, upheld the various additions made by the AO. In my opinion,
and under the facts and circumstances of the case, the matter requires a re-visit
to the file of the CIT(A) with a direction to give one final opportunity to the
assessee to substantiate its case. The assessee is also hereby directed to appear
before the CIT(A) and file the submissions if any failing which the Ld. CIT(A)
is at liberty to pass appropriate order. The grounds raised by the assessee are
accordingly allowed for statistical purposes.

5. In the result, appeal filed by the assessee is allowed for statistical
purposes.

(Order pronounced in the Open Court on 27/10/2017.

Sd/-
(R. K. PANDA)
ACCOUNTANT MEMBER
Dated:27-10-2017
Binita
Copy of order to: -
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By Order
Assistant Registrar
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